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VV'edtiesday, ijth  August  ̂ 7955

T h e  L o k  S abha mei at I'levtn o f  ihe Clock

[Mr. Speaker in the Chair] 

ORALANSWHRS TO QUKSTIONS 

Running Train Dacoitics

"‘790. Chaudhuri Muhammcd 
Shaffce: W ill the M inister o f Railways 
b e pleased to state:

(a) the number of dacoiiies com m it­
ted on running trains during the period 
from  the isi January to the 31st July. 
J955; and

(b) the railway /.one in w hich ilic 
largest num ber o f dacoities was com ­
mitted during the above period ?

The Parliamcittary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) S ix.

(b) T h e  N orth Hastern Railway.

Shri Dabhi: M ay I know the figures
zonal-w ise ? Also, muy I know' it any 
pers^Mis were killed or injured during 
Tihcse dacoitics ?

Shri Shahnawaz Khan: T h ere were
tw o dacoities on ihe liastern Railway. 
Sir, it is a lengthy siatcment and it neces­
sary I w'ill read it out.

Mr. Speaker: Is ii not nccessary ?

Shri Bhagwat Jha Azad: W hat is
th e percentage o f  such cases in which the 
;xi)prits have been detected and punished f

Mr. Speaker: I wish to clarity a
position which is a constitutional one. In 
respect o f  such cases the hon. Members 
o f the House w ill be pleased to sec that this 
is not a railway responsibility— «prcycntion 
<>f dacoities and all that. Dacoities arc 
due to dacoits or conditions in the parti­
cular region through which the railway 
is passing being not what it should be and 
that is prim arily a law and order quwtion  
o f the State through which the railway 
is  passing. Therefore, details should not
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be gone into and questions should only 
be put to see as to how the situation is in 
difierent parts o f  the country and what 
arrangements the railway have made for 
givin g protection to the passengers in 
ihe dacoits come. It is not their business 
to organise law and order position on all 
the tracts through which the railway passes. 
T h at 1 think is the constitutional position  
and I should like lo know whether that is 
Ihe position.

The Deputy Minister of Railways 
and Transport (Shri Alagesan): Kxact-
Iv.

Mr. Speaker: Th erefore, 
use going into such details.

It is no

Shri Bhagwat Jha Azad: W hat 
about the railway police that have been 
employed at a huge cost by the G o v e rn ­
ment ?

Mr. Speaker: I'h e  hon. M em ber 
will realise that ordinary thefts in running 
trains or thefts from the yards will stand 
on a different footing from dacoitics. 
It IS not that dacoits usually 
travel in running trains and it is not the 
responsibility of the railway police to sec 
that among the passengers no dacoits get 
in. So, we will go to the next question.

Shri Punnoose: What was the figure
for 1954 and how does it compare with the 
figure for this year? 'I'hose figures, I think 
can be given.

Mr. Speaker: If  he has goi the
figures I have no objection; but I do not 
propose to allow any more questions on this.

Shri Shahnawaz Khan: I he number 
of dacoities from 1st January, 1954 to 31st 
July> 1954 was 8 and for the corresponding 
period in 1955 the figure is 6.

Chaudhuri Muhi^mmed Shaffee:
One question more, Sir.

Mr. Speaker:
that question.

I would not allow




